CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
|

Original Application No. 384 of 2004

Jabalpur, this the 7th day of May, 2004

Hon'ble Mr. M.P. Singh, Vice Chairman
Hon'ble Mr. Madan Mohan, Judicial Member

P,V. Radhakrishnan, l
5/0 K.C. Variar, !
Date of birth 17.4.1950,
Assistant, W-9/1(QA/uU) Colony,
GCF Factory, Post : -
Jabalpur(MP) APPL ICANT

(By Advocate - Shri S.Paul)
! VERSUS |

1. Urniion of India,
Ministry of Defence,
Thrcugh its Secretary,
Department of Defence Production,
New Delhi. :
! |}
2. Director General of Quality Assurance,
Department of Defence Production &
Supplies, Ministry of Defence, _
DHQ, PO New Delhi - 110 011. |

3. Director of Quality Assurance(Armts),
Department of Defence Production & Supplies,

Ministry of Dsfence, |
DHQ, PO New Delhi - 110 011 :

4. Controllerate of Quality Assurances
(Weopons), Gun Carriagc Factory, ]
Post Jabalpur(M.P.) | RESPONDENTS

(8y Advocate - Shri S.A. Dharmadhikari)
0 R DER (ORAL) |

By M.B. Singh, Vice Chairman -

By filing this 0A, the applicant has Lought the followimg
main reliefs -

n(ii) to set aside the orders dated$23.4.2004
(Annexure-A-1) and 4.5.2004 (Annexure-A=2).

(iii) command the respondents to continue the

applicant at Jabalpur with all conseqpential benefits
as iP the aforesaid impugned orders are never passed".

2. The brief facts of the case are that Fhe applicant

is ‘working as Assistant wnder the respondentho.4. The
respondents have issued orders dated 23.4.2094 and 4.5;2004.

ide order dated 23.4.2004 the applicant is proposed to be
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transferred from CQA(W), Jabalpur to CQA(AVA) Avadi and vide
order dated 4.5.04 ' the applicant has been asked to indicate
proposed date by which he would like to be S0S of the
Controllerate to join the new station of posting . It-am:i;
Purther stated in the said letter that he should submit his
proposal upto 7.5.2004, failing which hevuill be deemed 505
of the controllerate on 10.5.2504. The applicant has
submitted his two representations dated 4.5,2004 (Annexure-P-4)
and 6.5.2004(Annexure-A-7). But the respondents have not

taken any decision on the said representations of the

applicant.

3. Heard the learned counsel for the applicant and Shri

5.A. Dharmadhikari, Additional Standing counsel of UOI.

4., . In the fPacts and circumstances of the case, uwe
dispose of this OA at the admission staZe itself by
directing the respondents to consider and decide the
aforesaid representations of the applicant byvpassing a’
detailed, reasoned and speaking order within a period of 2
weeks from the date of receipt of copy of this crder. Till
the representations of the applicant are decidéd by the
respondents, the applicant will not be disturbed from his

present place of posting.

5. The applicant is directed to supply a c@py of this
to i
order as well as a copy of this UAZShri S5.A. éharmadhikari,
|
Additional Standing Counsel of UOI within a week from the

date of receipt of copy of this order.

(Madaf@fmﬁ)/ (M.P. Singh)

Judicial Member yice Chairman
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